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O.A. No.435/23087, )
~ ] M Z3tben M/M':f learnel
Ms. Kavita Bhati. learned proxy counsel for Mr, kma. Rawat,,Sr. Standing Counsel

f2 has filed the memo of appearance of kir. Kunai Rawat with €
01.20c8
nd th

ubmits that

s
egisltry on 18. el=n though such counsel name has not been printad gout

)
in the cause iis } at therefore on his behall time has bean prayed for filing reply

to which learned counsal Mr. P.N. Jatti for the applicant has no Objection . O.A fil

[t]

and the available records on nang have basn perused. 1 find that ne memo of

. . ) . : — VeY‘Lé/‘/ a
appearance has bzean placed on record. Therafors the Reqgistry is directad tf oring

o

the respondents counse| name i the memoc Of appearancs has besn fiieia om his

behaif.

) — Bheep 4% - o _
Apart from that the rruertated 10.12.2007 has been perused. Conditional stay
seams to have besn granted apart from directing the respondents to dispose of the

-epresentation of the applicant pending before the concerned authority  within the

stipuiated time mentoned therein. Hence when a query was raised by the bench o
fat At

the .Joimam undar such circumistances what remains o ba decidad in this O.A since

—

nA Sl

-—

the applicant has got right s file fresh C.A if any adverss order 's passed against

him on his representation) the learned counsel for the applicant submitted that in
that evant the O.A might be disposed of accordingty.

Under such circumstances, there s nc need to grant any time for 7iling reply sincs
the O.A 15 &' disposed of accordingly based on tha order dated 10.12.2007 of
this Bench.

Ordered accordingly. .
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M.D. Raghavani
Vice Chairman,
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